
CENTRAL ADMINISTRATIVE TRIBUNAL 
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Monday, this the 22nd day of May, 2000 

•1 
•1 

c0RAM 

HON'BLE MR. A.V. HARIDASAN, VICE CHAIRMAN 
HON'BLE MR. G. RAMAKRISHNAN, ADMINISTRATIVE MEMBER 

Thomas Kurian, S/o N.K. Kurian, 
Cipher Operator, Inter State 
Police Wireless Station, 
Secretariat, Trivandrum-1, 
residing at No.2, ISPW Staff Quarters, 
Residency Complex, Thycaud, 
Thiruvananthapuram. 

By Advocate Mr. M.R. Rajendran Nair 

Versus 

1 . 	Extra Assistant Director, 
ISPW Station, 
Thiruvananthapuram. 

The Director, 
Directorate of Coordination, 
Police Wireless, Ministry of Home Affairs, 
Block No.9, CGO Complex, New Delhi-110003. 

Union of India, represented by the 
Secretary to Government of India, 
Ministry of Home Affairs, New Delhi. 

By Advocate Mr. M. Rajendra Kumar, ACGSC 

.Applicant 

Respondents 

The application having been heard on 22nd May 2000, 
the Tribunal on the same day delivered the following: 

ORDER 

HON'BLE MR. A.V. HARIDASAN, VICE CHAIRMAN 

This application is filed against Al and A8 orders to 

the extent which affect the applicant. The effect of the 

impugned orders was transferring the applicant from Trivandrum 

to Port Blair. 

.2. 



• .2.. 

2. 	When the application came up 

learned counsel for the applicant st 

of the representation made by the 

10-5-2000, a copy of which has been 

perusal, the transfer in respect 

cancelled by the competent authority 

action survives for consideration. 

for hearing today, the 

tes that on consideration 

applicant, by order dated 

produced before us for 

of the applicant has been 

and that no cause of 

In the light of what is stated above, the application 

is closed as having become infructuous. No costs. 

Monday, this the 22nd day of May, 

G 	RLSHNAN 
	

A.' 
ADMINISTRATIVE MEMBER 
	

VICE CHAIRMAN 

ak. 

List of Annexures referred to in this Order: 

Al - True copy of the Signal No. R.16018/5/2000- 
CRY-6282 dated 13-4-2000 of the 2nd respondent. 

A8 - True copy of the Signal No. R-16018/6(T-7)/95-CRY 
dated 25-4-2000 of the 2nd respondent. 
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